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if 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; FLfDER?JBAD BENC14 

AT HYDERIM3AD 

O.A.No.1542/93 
	

Date of Ordr: 16.12.93 

BETWEEN; 

B.1ppala Naidu 	 •• Applicant. 

AN:D 

The Senior Divisional Operating Manager, 	I  
South Eastern Reliway, Waltair, 

Divisional Railway Manager, 
S.E.Railway, Waltair. 	 .. Respondents. 

Counsel for the Applicant 	 .. Mr.P.SJVUaY Kiar 

Counsel for the Respondents 	 F4r.N.R.Devraj 

CO RAM 

HON'BLJE Mr.V.NEEL?DRI RAO : VICE—CHAIRM?N 

HON'BLE Mr.k.RANGARM 	: MEMBER(ADNN.) 

4 	 • 

aasn4i 

	

L 



Judgement 

( As per Hon. Mr. Justice V. Neeladri Pao, Vice-Chairman ) 

Heard Sri Patro, learned counsel for the applicant 

and Sri N.R. Dovaraj, learned counsel for the respondents. 

The applicant who was a Switchman was rerted as 

Token Porter by order dated 1-7-1993 of the Disciplinary 

authority for a ptod of three years and the said period 

was reduced to two years by the appellate ithority as per 

order dated 28-9-1993. This CA was tiled praying for 

quashing the order dated 28-9-93 of the appellate authority 

and for consequential ard attendant benefits. 

It is contended interalia that the order of the 

appellate authority is not a speaking order. The rñaterial 

portion of the order of the appellate authority is as under: 

"Sub 	D&A Case against Sri B. Appalanaidu,SWM/DSI 

In connection with the O&A case against you, the appeal 

preferred by you dated 1043-93 addressed to ADRIl is put up 

to the appellate authority and the remarks of the appellate 

authority is reproduced below for your information. 

"The employee has been correctly held 
responsible. However the q.iantum of 
punishment has been reduced to two years 
instead of three years purely on humani-
tarian considerations," 

4. 	It is necessary for the appellate authority to con- 

fk 
relevant objection raised in the 

memorandum of .Jee but the order of the appellate Suthority 

does not even refer to the objections and whiLlu laya  

reasons for holding them as untenable. As such the con-

tention for the applicant that the appellate authority had 
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The Senior Divisional Operating Manager, South Eastern 
Railway, Waltair. 

Divisional Railway Manager,S.E.RailtJay, Waltair. 

One copy to Sri. P.B.Uijay kumar, advocate,Advocates 
assOciations, High Court Building, Hydarabad. 

One copy to Sri. N.R.Devaraj, SC for Rlya, CAT, Hyd. 

One copy to Library, CAT, Hydr. 
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not considered the appeal in accordance with the rule 22 of 

the Railway Servants O&A Rules, t,sve,to be upheld. 

So we are constrained to set aside the order of 
a) 

éppellaté authority dated 28-9-1993 and remind the matter 

to the'appellate acithority(to R-2) for consideration in 
t 	 I 

accordance with the rule4 22 of the Railway Servants 

As it is becoming necessary for the Tribunal to Met 

aside orders of appellate authority on the mere ground 

that they are not considered in accordance with the relevant 

rules i.e. Rule 22 of Railway Servants (D&A) Rules, 1968 / 

RUe 27 of CCS(CCA) Rules, we feel that it is necessar!y to 

observe that the Heads of Departments may consider the 

desirability of issuing booklets by way of guidelines by 

4rawing attention of the relevant rules i-a-r-egard to the 

Inquiry Officers/Disciplinary authorities/appellate utho- 
tZ 

rities. The n000crntYLot giving such booklet as part of 

record whenever an Inquiry Officer is appointed and such 

booklet should be supplied to all the Disciplirery author-

ities and also to the appellate authorities with speoific 

instructions that before proceeding3the relevant orders 

they have to look into the specific rules referred to:  in 

these booklet s,,Aa4  

7. 	The Oh is ordered accordingly at the admission stage. 

No costs. 

(R. Rangarajan) 
P')ember(Admn) 

(v. Neeladri Rao) 
Vice Chairman 

Date : December 16, 93 
Dictated in the Open Court 
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IN THE CE&TPAL ADNINIsTpTIVE TRIBUN AL 
H)TERABAD BENCH ; HY.CERAEAD 

THE HON'DLE MR.JUSTICE VPNEELADRI RAO 
VICE_Cjjpjvjq 

THE HON'BLE MR.A.B.GORTFj- . :MEM13ER(A) 

AND\ 

THE HON'BLE MR.T.GUakDRJsyjq REQDY 

MEMBER(j) 
AND 

THE HON" BLE MR.R.RANGAPaJPJF :MEMBER(A) 

Dated; 

ORZEWJUD NEIJT 
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Adqrdttea and Interim directions 
is ued. 
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